
 I45  Delhi  School
 Education  Bult

 Report  of  the  Joint  Committee  on
 the  Bill  to  piovide  for  better  0०  ‘ga-
 nisation  and  development  of  school
 education  in  the  Union  territory  of
 Delhi  and  for  matters  connected
 therewith  0  mcidental  thereto”

 Those  in  favour  will  please  say  ‘Aye’

 SEVERAL  HON  MEMBERS

 MR  SPEAKER
 please  say  ‘No’

 SHRI  ATAL  BIHARI
 (Gwalior)  No

 MR  SPEAKER  Ist  because  she  has
 moved  or  is  it  otherwise?

 श्री  ्रटल  बिहारो  वाजपेयी  ig  दिस-
 म्बर  तक  का  कोई  मतलब  नहीं  हे।
 यह  कमिटी  दिसम्बर  तक  का  समय  क्यो  बढ़वा
 रही  है?

 अध्यक्ष  महोदय  उन्होंने  कुछ  सोचा
 होगा  ।

 ‘Aye

 Those  against  will

 VAJPAYEE

 श्री  प्रटल  बिहारी  वाजपेयी  क्‍या  कमेटी
 की  रिपोर्ट  इस  सदन  म॑  is  दिसम्बर  तक  ही
 बहस  के  लिए  ह. 1 है  सकती  है  उसके  बाद

 नही  भ्रा  सकती  है  ?  वह  थोडा  और  समय  लेकर
 श्रच्छी  रिपोर्ट  दे  1

 MR  SPEAKER  Let  it  go  I  very
 much  hope  that  they  will  not  come
 to  the  House  again  and  they  will  have
 to  act

 SHRI  PILOO  MODY  (Godhra)
 You  mean  ‘never  again’

 MR  SPEAKER  They  Will  not,  but
 they  may  come  up  on  some  other  mat-
 ters  also  in  consultation  with  you

 Now,  the  question  is
 ‘That  this  House  do  further  extend

 upto  the  l8th  December,  ‘1972,  the
 time  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on
 the  Bull  to  provide  fo,  bette:  orga-
 nisation  and  development  of  school
 education  m  the  Union  territory  of

 AGRAHAYANA  28,  894  (SAKA)  Stk  Textile  46
 Undertakings  Take  over

 of  (Management)  Bull
 Delhi  and  for  matters  connected
 therewith  0  incidental  thereto’

 The  motion  was  adopted
 SHRI  PILOO  MODY  You  put  this

 to  the  vote  twice

 MR  SPEAKER  After  the  objection
 it  needy  a  little  more  dlarification
 There  was  no  proposal  from  the  other
 side  that  they  wanted  more  time  So,
 I  put  it  again

 Shri  L  N  Mishra

 235  hours

 Indian  Tariff  (Amendment)  Bull
 THE  MINISTER  of  FOREIGN

 TRADE  (SHRI  LN  MISHRA)  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Indian
 Tariff  Act,  934

 MR  SPEAKER  The  question  is

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Tariff  Act,  1984"

 The  motion  was  adopted
 SHRI  L  N  MISHRA  Sir,  I  intro-

 duce  the  Bull

 2  36  hrs.
 SICK  TEXTILES  UNDERTAKINGS
 (TAKING  OVER  OF  MANAGEMENT)

 BILL*

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L  N  MISHRA)  I  beg
 to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  taking  over,  in
 the  public  interest,  of  the  manage-
 ment  of  the  sick  textile  undertakings
 pendng  nationalisation  of  such  under-
 takings,  for  the  expeditious  rehabilita-
 tion  of  such  undertakings  so  that  such
 rehabilitation  may  subserve  the  inter-
 ests  of  the  general  public  by  the
 augmentation  of  the  production  and
 distribution,  at  fair  prices,  of  cheaper
 varieties  of  cloth  and  for  matters  con-
 nected  therewith  or  incidental  thereto
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 tIntroduced  with  the  recommendation  of  the  President:


